1

l : TN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

Regn.No.OA 1867/1991 Date of decision:20.04.19927.

i Shri Arvind Komar . ... Applicant
Vs.
Union of India and Cthers . . . .Respondent.s

For the Applicant o JShri ALK

Bhardwsi, Counsel

For the Respondents ....8hri P.P.
Khurana .Counsel
CORMM:

THE HON'BLE MR.P.K. KARTHA, VICE CHATRMAN(I)

‘ THE HON'BLE MR.I.K. RASGOTRA. ADMINISTRATIVE MEMBER
i. whaether Reporters of local papers may

be allowed to see the Judgment? 7{4

2. To be referrred to the Reporters or

not? ﬂ’b

VLS




JUDGMENT ( ORAL)
(of the Bench delivered by Hon'ble Shri P.K.

Kartha, Vice Chairman(J))

We have heard the learned counsel of
hoth the parties. The grievance of the applicant
relates to his disengagement from service as a casual
labourer w.e.f. 30.03.1991. rccording to him, he
has worked as a casual labourer from 9.5.1989 to
3.3.1991. He claims that he fulfils the criteria
prescribed under  the  administrative instructions
issved by the Goverrment for regularisation.
according to this oriteria, a person should have
worked for 206 days continuously in sach vear for two
successive years (in an office observing 5 days

week ) .

2. The respondents have stated in their
counter-affidavit that the services of the applicant,

who had worked as Water Carrier, were utilised as and
when reguired by them. They have denied the
contention that he had been working as a casual

Tabourer continuously.

3. The  applicant. has  annexed to the
anplication copies of some orders 1*;413@(3 by the
respondents from  which it would appear that the
applicant. has worked  for the period claimed by him

thoogh this was with technical breaks in between.
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The respondents should also

his regularisation in

instructions
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down therein and if he is otherwise

found suitable in all respects for regularisation.

5. The interim

is herehy made absolute.

order passed on 16.08.91

There will be no order as to costs.
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